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Status report on Hon'ble NGT (SZ),Chennal SUO MOTU based on the News
item in Eenadu Newspaper, dt.23.11.2023 on "lllegal Quartz Mining in
Temple lands “ in Original Application No.177 of 2023 (SZ) in the
Paetasanigandla (V), Karampudi (M}, Palnadu District.

1. Hon'ble NGT (SZ).Chennai on its own motion registered SUO MOTU
based on the News [tem in Eenadu Newspaper, dt. 23.11.2023 on “lllegal
Quarlz Mining in Temple lands” in Original application No.177 of 2023 (SZ)
in the Pelasanigandla(V), Karampudi (M), Palnadu Dislrict against the
Districl Collector & District Magistrale, Palnadu District as respondent-1,
The Direclar, Department of Mines and Geology, Ibrahimpalnam,
Vijayawada as respondent no-2, The Chairman, APPCB, Vijayawada as
respondent-3, The Commissioner, Endowmant Department, Vijayawada as
respondent-4 and Sri Lakshmi Narasimha Swami Temple rep. by iis
Manager, Singarayapalem(V), MudinepalliiM), Palnadu District as
respondent - 5,

2. Quarlz mining requires Environmental Clearance from State Level
Environment Impact Assessment Authority (SEIAA), MOEF & CC
.Subsequenlly shall oblain CTE for establishmenl of the mine and CTO for
operation of the mine. As per records, A.P. Pollution Contral Boaard
(APPCB) has not issued any Consent to Establish (CTE) order and
Consent To Operate (CTO) order for mining of Quartz at Sri Lakshmli
Narasimha Swami Temple lands al Pelasanigandla(V), Karampudi (M),
Palnadu DistricL

3. As per the records, no complaints are received against tha Quartz Mining
camied out at Sn Lakshmi Narasimha Swami Temple lands al
Petasanigandla(V). Karampudi (M), Palnadu District.

4. APPCB, Reglonal Office, Guntur addressed a letters {o the Divisional
Mines and Geology Officer, Dachepalli, Palnadu Distnict and the Executive
Officer, Sr Lakshmi Narasimha Swami Temple Devastanam,
Petasanigandla(V)an 24.01.2024 with a requesl to fumnish the details of
grant of QUARTZ mine leases by the Mines end Geology Department / if
any mining carried out funder taken with respect to the location mentioned
in the adverse news item appeared a! Sr Lakshmi Narasimha Swaml
Temple lands al Pelasanigandia(V), Karampudi (M), Palnadu District and
also requesled to stop iflegal Quartz Mining in the Temple lands. Bul, no
information received from the concerned authorities till date. Copies of the



letters addressed 1o the Divisional Mines and Geology Officer and the
Executive Officer, Srl Lakshml Narasimha Swami Temple Devastanam,
Petasanigandla(v) are submilled for favour of kind Information
(Annexure-i}.

. APPCB, Regional Office, Guntur again addressed a lelters to the Divislonal
Mines and Geology Officer, Dachepalli, Palnadu Districl and the Executive
Officer, Sn Lakshmi Narasimha Swaml Temple Devastanam,
Patasanigandla{V)on 11.06.2024 with a request lo furnish Lthe details of
grant of QUARTZ mine leases by the Mines and Geology Department [ if
any mining camied oul funder laken with respect to the location mentioned
in the adverse naws item appeared at Sn Lakshmi Narasimha Swami
Temple lands al Pelasanigandla(V), Karampudi (M), Palnadu District and
also requasled to stop ilegal Quartz Mining In the Templa lands. Copies of
the letlers addressed to the Divisional Mines and Geglogy Officer and the
Execulive Officer, Sn Lakshmi Narasimha Swami Temple Devastanam,
Petasanigandla(V) —are submilted for favour of kind Information
(Annexure-il).

. APPCB, Regional Office, Guntur on 09.08.2024 (Annexure-lll) received a
latter from the Executive Officer, Sri Lakshmi Narasimha Swami Temple,
Karampudi (M), Palnadu District wherein it was stated that - Sr Singanutla
Lakshm|l Narasimha Swaml Vari Devastanam, Pelasanigandla(V),
Karampudi (M), Palnadu Districl is the absolute owner of an extent of
Ac.3157.20 cents of land in Block No.28 in Singarulla Agraharam Village -
Earlier in 2006 temple conducied public auction for the extent of Ac.25.00
cents in Block No.2B belongs lo S Singarutia Lakshmi Narasimha Swami
Van Devastanam, Petasanigandla(V), Karampudi (M), Palnadu District for
Ihe purpose of mining of Quartz stone - Sri A. Satya Hanumantha Rao, Sfo.
Negaiah became highesl bidder for a period of 3 years i.e., from 2006-07 to
2008-09 and obtained mining lease rights from the A.P. Mines & Geology
Depariment for a period of 20 years vida G.O.Ms.No.18, Industries &
Commerce (M-11) Department, dt.:11.01.2008 - The mining lease period of
Sri A. Satya Hanumantha Rao got expired by 2008-09 - In the year 2021
lemple conducted public auction by dividing the sald land In to 2 bils of
Ac.12.50 cents each - Srl Budida Srinivasa Rao, Slo. Venksteshwarulu
became highesl bidder for a period of 3 years ie., from 17.03.2021 to
16.03.2024 bul Sn Budida Srinivasa Rao became defaulters in payment of
lease amounis and excavated quartz stone from temple land. The



Executive Officer, Sri Lakshmi Narasimha Swami Temple, Karampudi (M),
Palnadu District further slated that they have inspecled the sile on
05.01.2024 and found there is no mining activity In the leased land as on
date and filed the same before the Hon'ble Green Tribunal.

7. APPCEB, Regional Office, Guntur has not received an report from the
Divisional Mines & Geology Cfficar, Dachepalli, Palnadu District on the
details of grant of quartz mine leases with respect to the location at Sn
Lakshmi WNarasimha Swami Temple lands al Pelasanigandla(V),

Karampudi{M), Palnadu Distnct,

8. APPCE. Regional Office, Guntur has inspecled the Sri Lakshmi Narasimha
Swami Temple lands and its surroundings alt Pelasanigandla (V),
Karampudi (M), Palnadu District and observed that the Sn Lakshmi
Narasimha Swami Temple lands are on hill lock region. Mining activity
carried earler for Quartz stone was observed. The Quartz mining site on
the hill lock is located towards East side of the temple al a distance of
950m. Quartz boulders in the site are with Gelatin stick holes. Pholographs
taken during inspection are enclosed (Annexure-1V). Presently there is no

mining activity in the site. No machinery or JCBs/trucks observed.

This repor is submitted for kind consideration, The APPCB will abide by all such
directions as the Hon'ble Tribunal may deem il and appropriale,

V)

o

Flace : Guntur Environment#l Engineer (FAC),

Dt. 21.08.2024 APPCRB, Regional Office, Guniur,

ENVIRONMENTAL ENGINEER
A.P. POLLUTION CONTRCL BECARD
REGIONAL OFFICE, GUNTUR,
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Lr.No:APPCB/RO-GNT/ O.A.N:177 of 2023(S71/2024- | |L{ £

To

The Divisional Mines and Geology Officer,

Dachepalli,

Palnadu District.

S,

Sub:

Ref:

APPCB - RO, Guntur =Hon'ble NGT (52),Chennai on its own molion
SUO MOTU based on the News item in Eenadu News paper,
dt.23.11.2023 on “illigal Quarlz Mining in Temple lands “ in Qriginal
application No,177 of 2023 (SZ) in the Petasanigandla village,
Karampudi mandal, Palnadu distric —Requesled to take necessary
action to stop illegal mining of Quartz- Informalion requested - Reg
Hon'ble NGT (SZ).Chennai Original application No.177 of 2023 (SZ)
in the Petasanigandla village,Karampudi mandal, Palnadu district on
“illigal Quartz Mining in Temple lands ~ .

It is to submit that adverse News ilem appeared in Eenadu News paper,
dt.23.11.2023 on “illigal Quartz Mining in Temple lands”.

It is further submil that Hon'ble NGT (SZ),Chennai on itls own molion registered
SUO MOTU based on the News item in Eenadu News paper, dt.23.11.2023 on
“illigal Quartz Mining in Temple lands” in Original application No.177 of 2023 (SZ) in
the Petasanigandla village, Karampudi mandal, Palnadu district against the District
Collectar & District Magistrate, Palnadu district as respondent-1, The Director,

Depariment of Mines and Geology, Ibrahimpatnam, Vijayawada as respondent no-
2, The Chairman, APPCB, Vijayawada as respondent-3, The Commissioner,
Endowment Depariment, Vijayawada as respandent-4 and Sri Lakshmi Narasimha
Swami Temple rep.by its Manager, Singarayapalem village, Mudinepalli mandal,
Palnadu district as respondent - 5.



Quariz mining requires Environmental Clearance from State Level Environmenl
Impact Assessment Authority (SEIAA), MOEF & CC .Subsequently shall abtain CTE
for establishment of the mine and CTO for operation of the mine. As per records,
A.P.Pollution Control Board has not Issued any Consent to Eslablish (CTE) order
and Consent To E}'pera!el (CTOQ) order for mining of Quartz at Sri Lakshmi
Narasimha Swami Temple lands at Petasanigandla village, Karampudi mandal,
Palnadu district.

In view cof the above, it is humbly requested to furnish the details of grant of
QUARTZ mine leases by the Mines and Geology Deparment /[ if any mining
carried out funder taken with respecl to the location menlioned In lhe adverse news
tem appeared at Sri Lakshmi Narasimha Swami Temple lands al Petasanigandla
village, Karampudi mandal, Palnadu district and also requested to slop illegal
Quartz Mining in the Temple lands for taking necessary action,

Submitted.
Yours faithfully,

11 [21)

ENVIRONMENTAL BNGINEE

Copy submitted to the JCEE, APPCB, ZO, Vijayawada for favour of kind information,

Copy submitted to the JCEE (Legal), Board Office, Vijayawada for favour of kind
information.
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To

The Executive Officer,

Sri Lakshmi Narasimha Swami Temple Devastanam,
Pelasanigandla village.

Karampudi Mandal,

Palnadu Districl.

SitfMadam,

Sub: APPCB - RO, Guntur- Hon'ble NGT (SZ),Chennai on its own motion
SUO MOTU based on the News item in Eenadu News paper,
dt.23.11.2023 on “illigal Quartz Mining in Temple lands “ in Onginal
application No.177 of 2023 (SZ) in the Petasanigandla village,
Karampudi mandal, Palnadu distric -Requested to take necessary
action to stop illegal mining of Quartz- Information requested - Reg.

Ref. Hon'ble NGT (SZ),Chennai Original application No.177 of 2023 (S2)
in the Petasanigandla village,Karampudi mandal, Palnadu district on
“liligal Quartz Mining in Temple lands " .

i

It is to submit that adverse News item appeared in Eenadu News paper,
dt.23.11.2023 on "illigal Quartz Mining in Temple lands”.

It is further submit thal Hon'ble NGT (SZ},.Chennai on its own molion registered
SUO MOTU based on the News item in Eenadu News paper, dt.23.11.2023 on
“ilhigal Quartz Mining in Temple lands™ in Onginal application No.177 of 2023 (SZ) in
the Petasanigandla village, Karampudi mandal, Palnadu district against the District
Collector & Districl Magistrate, Palnadu district as respondent-1, The Direclor,
Department of Mines and Geology, Ibrahimpatnam, Vijayawada as respondent no-
2, The Chairman, APPCB, Vijayawada as respondent-3, The Commissioner,
Endowment Department, Vijayawada as respondent-d and Sri Lakshmi Narasimha



Swami Temple rep.by its Manager, Singarayapalem village, Mudinepalli mandal,
Palnadu district as respondent - 5.

Quartz mining requires Environmental Clearance from State Level Environment
Impacl Assessment Authority (SEIAA), MOEF & CC .Subsequently shall obtain CTE
for eslablishment of the mine’and CTO for operation of the mine from A.P.Pollution
Control Board, As per the records, A P.Pollution Contro! Board has not issued any
Consent to Establish (CTE) order and Consent To Operate (CTO) order far mining
of Quartz at Sri Lakshmi Narasimha Swami Temple lands at Pefasanigandla

village, Karampudi mandal, Palnadu district.

In view of the above, il is humbly requesled 1o furnish the details of grant of
QUARTZ mine leases by the Endowments Department /if any mining camed out
funder taken with respecl to the location mentioned in the adverse news ilem
appeared at Sri Lakshmi Narasimha Swami Temple lands at Petasanigandla village,
Karampudi mandal, Palnadu district . It is also humbly requested to take necessary
action to stop illegal Quartz Mining in the Temple lands for taking necessary action

Submitled.

Yours faithfully,

ENVIRONMENTAL EN

Copy submitted to the JCEE, APPCB, ZO, Vijayawada for favour of kind information.

Copy submitted to the JCEE (Legal), Board Office, Vijayawada for favour of kind
information.
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To

The Divisional Mines and Geclogy Officer,
Dachepalli,

Palnadu Disinct.

"l'-t‘:l"‘""ll""il

| 2

Sir,

Sub: APPCB - RO, Guniur —Hon'ble NGT (SZ).Chennai on its awn motign
SUO MOTU based on the News ilem in Eenadu News paper,
dt.23.11.2023 on tilligal Quartz Mining in Temple lands © in Onginal
application No.177 of 2023 (SZ) in the Petasanigandla village,
Karampudi mandal, Palnadu distric —-Requesled to take necessary
actien 1o stop illegal mining of Quarnz - informalion requested - Req.

Ref. 1, Hon'ble NGT (SZ).Chennai Onginal application No.177 of 2023

(SZ) In the Pelasanigandia wilage Karampudi mandal, Palnadu
district on “illigal Quartz Mining in Temple lands *.

2. T.OLr.NOAPPCB/RO-GNT/OA.N:177 of 2023(SZ)2024 - 1140,
Dt 24.01.2024.

It is to submit that adverse News item appeared in Eenadu News paper, dt.23.11.2023
on “illigal Quartiz Mining in Temple lands”,

It is further submi that Hon'ble NGT (SZ),Chennai on its own mation regisiered SUD
MOTU based on the News item in Eenadu News paper, dt23.11.2023 on “iligal
Quarlz Mining in Temple lands” in Original application No. 177 of 2023 (SZ) in the
Pelasanigandia wvillage, Karampudi mandal, Palnadu district against the Disinct
Collector & District Magistrate, Palnadu district as respondent-1, The Director,
Department of Mines and Geology, Ibrahmpatnam, \ijayawada as respondent no-2,
The Chatrman, APPCB, Vijayawada as respondent.3, The Commissioner, Endowment
Department, Vijayawada as respondeni-d and Sn Lokshmi Narasimha Swami Temple
rep.by its Manages, Singarayapalem village, Mudinepalli mandal, Painadu district as
respondent - 5.

Quartz mining requires Environmental Clearance from State Level Environment Impact
Assessment Authorty (SEIAA), MOEF & CC .Subsequently shall ablam CTE for
establishment of the mine and CTO for operation of the mine. As per records,
AP.Pollution Control Beard has not issued any Consent {o Establsh (CTE) order and



Consen! To Operate (CTO) order for mining of Quariz at Sri Lakshmi Narasimha
Swami Templa lands al Patasanigandla village, Karampudi mandal, Palnadu district.

Vide ref, 2™ cited, APPCB, RO-Gunlur addressed a letler to furnish the datails of grant
of QUARTZ mine keases by the Mines and Geology Department / if any mining carried
oul /under taken with respect lo tha location mentioned in the adverse news item
appeared al Sn Lakshmi Narasimha Swami Temple lands al Petasanigandla village,
Karampud: mandal, Palnadu district. But, no information was received till date on the
above matter,

Further, the case was listed on 15.07.2024 for heanng before Hon'ble NGT (SZ),
Chennai. In view of the above, il is once again requested lo furnish the details of grant
of QUARTZ mine leases by the Mines and Geology Department /if any mining carried
out funder laken with respect to the location mentionaed in the adverse news item
appeared at Sri Lakshmi Narasimha Swami Temple lands at Petasanigandla village,
Karampud| mandal, Palnadu district and also requested to stop illegal Quartz Mining in
the Temple lands for taking necessary action,

Submitted,

Yaurs faithfully,

ENVIRONMENTAL ENGINEER
Copy submitted to the JCEE, APPCB, Z0, Vijayawada for favour of kind information.

Copy submitted to tha JCEE (Legzl), Board Office, Vijayawada for favour of kind
information.
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Lt.No APPCB/RO-GNT! O AN-A77 of 2023(522024-) 10 D1.11.06.2024

To

The Executive Officer,

Sri Lakshmi Narasimha Swami Temple Devastanam,
Petasanigandia village,

Karampudi Mandal,

Palnadu District.

Sir/Madam,

Sub:  APPCB - RO, Guniur- Hon'ble NGT (SZ),Chennai on its own motion
SUO MOTU based on the News ilem m Eenadu News paper,
dt.23.11.2023 eon Sllegal Quarz Mining in Temple lands * in Onginal
apphcation No.177 of 2023 (SZ) in the Petasanigandla village,
Karampudi mandal. Palnadu distnic —Requesied o take necessary
action {o stop fllegal mining of Quanz- Information requested - Reg

Ref: 1. Honbla NGT (SZ).Chennai Original application No.177 of 2023

(SZ) in the Petasanigandla village Karampudi mandal, Palnadu
districl on “illegal Quartz Mining in Temgple lands .

2. T.OLr.NoAPPCB/RO-GNT/! OQANA1TT aof 2023(SZ)2024-
1141, Dt.24.01.2024.

It is to submit thal adverse News iem appeared in Eenadu News paper, d1.23.11.2023
on “llegal Quarz Mining in Temple lands”.

It is further subrmil thal Hon'ble NGT (SZ),Chennai on is own motion registered SUQ
MOTU based on the News item in Eenadu News paper, dt.23.11 2023 on ‘illegal
Quariz Mining in Temple lands” In Onginal applcation No 177 of 2023 (SZ) in the
Petasanigandia willage, Karampudi mandal, Palnadu dasinct against the District
Collector & Distnet Magistrate, Palnadu dstnet as respondent-1, The Director,
Department of Mines and Gealogy, Ibrahimpatnam, Viyayawada as respendent no-2,
The Chairman, APPCB, Vijayawada as respondent-3, The Commissioner, Endowment
Department. Viiayawada as respondent-4 and Sn Lakshmi Narasemha Swami Templa
rep.by its Manager, Singarayapalem village, Mudinepalli mandal, Palnadu district as
respondent - 5.

Quartz mining requires Environmenlal Clearance from State Level Environment Impact
Assessment Authomty (SEIAA), MOEF & CC .Subsequently shall obtam CTE for
establishment of the mine and CTO for operalion of the mine from A.P.Pollution
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Control Board. As per the records, A P.Pollution Control Board has not issued any
Caonsent to Establish {CTE) order and Consent To Operate (CTO) order for mining of
Quarz at Sn Lakshmi Narasimha Swami Temple lands sl Pelasenigandla willage,
Karampudi mandal, Palnadu distnct.

Vide ref 2™ cited, APPCB, RO-Guntur addressed a letter 1o furnish the details of grant
of QUARTZ mine leases by the Endowments Department /7 if any mining carmied out
Junder taken wath respect lo the location mentioned in the adverse news item
appeared al Sri Lakshmi Narasimha Swami Temple lands at Petasanigandla village,
Karmampudi mandal, Palnadu district

Further, tha case was listed on 15.07.2024 for hearing before Honhle NGT (52),
Chennai. In view of lhe above, il is once again requested to furnish the details of grant
of QUARTZ mina leases by the Endowmenis Depariment / f any mining carried out
funder takan with respect to the location menlioned in the adverse news ilem
appeared at Sri Lakshmi Narasimha Swami Temple lands at Petasanigandla viliage,
Karampudi mandal, Palnadu district , It is also humbly requested to take necessary
action to slop iflegal Quartz Mining in the Temple lands for taking necessary action,

Submitied.

Yours faithfully,

Copy submitted to the JCEE, APPCBE, Z0O, Vijayawada for favour of kind informatian.

Copy submitted to the JCEE (Legal), Board Office, Viayawada for favour of kind
informatian,
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1 ANNEXURE - 11l

Office of the Executive QfTicer,

Sni Lakshmi Narasimha Swamy temple,
Petasanigandla Village, Karampudi Mandal.
Palnadu District.

Letter No.Nil/2024, dated o3 -08-2024,

To

The Environmental Engineer,

Andhra Pradesh Pollution Control Board,
Regional Office, Door No.135/43, 1* Floor,
Upstairs of SB Lucky Complex,

JKC College Road, Guntur.

Sir/ Madam,

Sub :- APPCB- RO, Guntur — Hon'ble NGT (87), Chennai on its own
motion SUO MOTU based on the News item in Eenadu News Paper,
dated 23-11-2023 on “illegal Quartz Mining in temple lands™ in
Original  Application No.177/2023 (SZ) in Petasanigandla Village,
Karampudi Mandal, Palnadu District- Necessary action solicited to stop

illegal mining of quanz — Information requested — (Information) Detailed
report submitted - Regarding.

Ref :- Letter No. APPCB/RO-GNT/ O.AN.177 of 2023 (SZ)/2024-170,
dated 11-06-2024, from the Andhra Pradesh Pollution Control
Board, Regional Ofhicer, Guntur.,

/ r

@@

| submit that under rel. cited, the Environment Engineer, Office of
Andhra Pradesh Pollution Control Board, Regional Office, Guntur, addressed
this office regarding the subject matter of Suo Moto O.A.No.177/2023, taken

on file by the lHon’ble National Green Tribunal (SZ), Chennai, basing on the
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news itlem published in Eenadu Daily News paper, dated 23-11-2023, with
caption as “illegal quartz mining in temple lands™ and requested this office
furnish the details of the grant of quartz mine leases by the Endowmenis
departiment/ il any mining carried out / under taken with respective location
mentioned in adverse news item and 10 take necessary action to stop illegal

mining of quartz and requested information regarding the subject matter.
I herewith submit the following report as requested by vour office.

Sri Singarutla Lakshmi Narasimha swamy vari devastanam,
Petasannigandla Village, Karampudi Mandal, Palnadu District (previously
Guntur District) is the absolute owner of an extent of Ac.3157.20 cents of land
in Block No.28 in Singuratla Agraharam Village consisting of hillock wherein
the main deity is situated and the surrounding area wherein the presemt subject
land of Ac.25-00 cents of land in Block No.28 in Singuratla Agraharam Village
1S situated. In the said extent of land most of the land comprising of forest,

hills, rock heaps etc., and also agricultural lands.

I submit that the temple conducted public auction of Lease Hold Rights on
15-11-2006 for this extent of Ac.25-00 cents in Block No.28 belongs to the Sri
Lakshmi Narasimha Swamy Temple, Petasannigandla Village, Karampudi
Mandal, Palnadu District, for the purpose of mining i.e., for excavation of
Quartz stone (Palugurayi) and one Sri A. Satya Hanumantha Rao, S/o. Nagaiah,
became highest bidder for a period of 3 years i.e., from 2006-07 10 2008-09 on
an annual rent of Rs.61,500/- the auction conditions clearly specify that, the
approval and permission of the Department of Mines and Geology is required.
The said lease period expired by 2008-09 and therealler there is no extension of

lcase in his favour.
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| submit that, during the tenure of the said lease the said highest bidder A,
Satya Hanumantha Rao obtained mining License  Rights from the ALP.
Mines and Geology Department and the Government granted Mining License
for a period of 20 years vide G.O.Ms.No.18, Industries and Commerce (M-I1)
Department, dated 11-01-2008, clearly mentioning that the said Lease is being
granted subject to condition that consent has to be given by the Endowments
Department for the extended period, failing which the lease will get expired as

soon as the Endowment Lease period expires.

| submit that, it was further stipulated that it is obligatory on the part of the
applicant to secure the consent of the Endowments Department well in advance
for the remaining mining lease period otherwise the Mining Lease Life would
be premature and get expired automatically. Since the term of the Lease hold
rights towards quarrying purposes in the land of Ac.25-00 cents in Block
No.28 cxpired by 2008-09, the highest bidder has no manner of right to

entertain the quarrving purpose beyond the lease peniod.

| submit that the wife of the said highest bidder submitted a representation
o the Cammissioner, Endowments Depariment, A.P., stating that her husband
expired and therefore, she has requested to continue her in the said lease by
fixing the reasonable rent lor a period of 11 years from the date of expiry of the

earlier term of lease from 2009-2010.

| submit that, the Commissioner, Endowments Department. A.P.. called for
the report of the Deputy Commissioner, Endowments Department, Guntur. In

pursuance of the same the Deputy Commissioner, Endowments Department,

Guntur, submitted a report in Re.No.A6/9093/2012, dated 03-12-2013 stating
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that it is not feasible to consider the request of the applicant for extension of
lease in her favour and it is only feasible to lease out the land in public auction
as per the rules framed U/s.82 ol Endowments Act 30/87 while making wide
publicity and finally requested to issue necessary orders for putting the Lease
Hold Rights of the land in public auction duly rejecting the request of the said

applicant.

I submit that the Commissioner, Endowments Department, A.P.,
Hyderabad, passed orders in Rc.No.N2/45113/2013, dated 31-12-2013
mentioning that as per rule 3(1) of A.P.C.& H.R.I. and Endowments Immovable
Properties and other Rights Leases and license Rules 2003, all leases or
licenses shall be made by way of public auction and thereby the request of the
said applicant for grant of lease by way extension of lease in her favour is

rejected with a liberty to her to participate in public auction if she so desires.

| submit that, the Commissioner, Endowments Dept., A.P., Hyderabad,
issued instructions to the Executive Officer 1o put the land in public auction for
lease hold nghts of the subject temple immediately and report compliance vide
memo No. N2/4511372013, dated 31-12-2013.

| submit that in pursuance of the said instructions, the then Executive

Officer of the temple proposed to conduct public auction of lease hold rights for
the said land on 18-01-2014 and made wide publicity. The Deputy
Commissioner, Endowments Department, Guntur, who is the controlling the
authority over the said temple, deputed the Inspector, Endowments Department,
Sattenapalli for supervising the said auction 10 be conducted in the temple

premises.
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| submit that, the said applicant i.e., the wile of previous [essee Satya
Hanumantha Rao was also participated along with others in the public auction
and cven signed on the public auction lease conditions. But the auction was
postponed since the said applicant influenced several other bidders and as a
result several bidders went away and created an atmosphere that the persons
who paid the auction caution deposits also should not come forward 10 make

their highest bids.

In those circumstances the said auction was postponed and therealier, no

auction was conducted till the year 2021.

I submit that, subsequently the temple conducted public auction of lease
hold rights on 17-03-2021 while dividing the said land in to 2 bits of Ac.12-50
cents ¢ach and one Budida Srinivasa Rao S/0. Venkateswarlu became highest
bidder on a lease amount of Rs.1,07,500/- for 1™ bit and one Budida Saidulu,
S/0. Venkateswarlu became highest bidder for an amount of Rs. 1,10,000/- for
2™ bit for a period of 3 years from 17-03-2021 to 16-03-2024 and said lcase was
approved by the Deputy Commissioner, Endowments Department, Guntur vide
D.Dis.No.A6/894/2021, Dated 03-05-2021 for a period of three years.

| submit that, it was clearly mentioned in auction condition No.10 that,
the highest bidder/ lessee has to obtain the permission from the Mining and
other concerned departments on his own accord and then only he has to
excavate the land and to remove the said stone and il violated, he liable for
punishment from the concemned departments. After accepting the said auction

conditions and after making their signatures in auction conditions in token of
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their acceptance, the above said persons participated in the above mentioned
public auction and became highest bidders,  Bul they became defauliers in
pavment of lease amounts and further my predecessor in office demanded them
o pay the leasc amounts and further they were directed 1o furnish the
permissions granted by the mining department, but he promised to furnish the

same but farled to tum back.

While so, there is a publication in Eenadu Daily Newspaper on 23-11-
2023, 1o the effect that, with caption “Quartz Kollagottaru (Quartz looted)™
publishing that, without paying any royalty to the Government excavated quanz
and exported from the temple lands to a tune of 50,000 tunes etc, by the above

mentioned lessees.

I submit that, my predecessor in ofTice soan after the publication of news
item and suomoto notice from the Hon'ble National Green Tribunal, visited the
leased site and taken photographs on 05-01-2024 and found that there is no
mining activities in the leased land as on the date and even filed the said

photographs before the Hon'ble Green Tribunal,

I submit that, there is no quartz mining in the temple lands and | herewith

submit the report for your kind consideration.

Cly 8 Sa w303 _
(Executive Officer) o3 ?;‘liuh{

1) Copy submitted to the Deputy Commissioner, Endowments department.
Guntur for favour of kind information.

/2) Copy submitted to the District Endowments Officer, Endowments
department, Palnadu District, Narasaraopet, for favour of kind information.
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ANNEXURE -IV

Photographs taken during inspection:
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ANNEXURE -V

Item No.9:-
BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
(Through Video Conference)
Original Application No.177 of 2023 {SZ)
IN THE MATTER OF:

Tribunal on ils own motion SUQO MOTU
based on the news ilem in Eenadu

newspaper dt.23.11.2023, titled, “Illegal
quartz mining in temple lands’

WITH -
The District Collector .
Palnadu District and Ors.
= ...Respondent(s)
Date of hearing: 15.07.2024. » "+ 7
CORAM:

HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER

HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant (s): Suo Motu,

For Respondent(s): Mr. Mohammed Aathic represented
Mrs. Madhuri Donti Reddy for R1 to R3 & R5.

M/s. S. Udayakumar, S.A. Udayakumari, S.H.S.
Manian & P.V. Lakshmi for R4.

Page 1of2
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ORDER

1. Though the 4% Respondent has stated that no mining is

happening, there was a news item published in Eenadu daily
dated 26.06.2024 regarding the unlawful mining.

2. Leta further report be filed by the authorities in this regard.

3. Post the matter on 22.08.2024.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM
& o
- - sd-
Q‘f Dr.ﬁyagupal Korlapati, EM
O.A. Nod77/2023 (57) OF > z 4
15 July, 2024. Mn. Wi : Y
W t'-*“c,.__l X £ o
A% b CEN R ¢ ¥
- -, o &
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